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Culie /105/89

CCRAM : Hon'ble IMr. Pe.M.Joshi : Judicial Iember

Hon'ble Mr., P.S.Chaudhuri : Administrative Member

27/04/1989

Neither petitioner nor his counsel present. Mr,
Jagdish Yadav for lr. J.D. Ajmera on behalf of the
respondents stated that the Department has been informed
by the petitioner that he is going to withdraw the
application filed by him before the Tribﬁnal. He he®
tenderga letter of the petitioner dt. 21.4.1989 which
is taken on record. Since the petitioner and his counsel
have remained absent,the application is dismissed for
default.

Mr. Yadav has also declared that the impugned
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order of suspension has been revocked wader order dated
11.4.1988 and he has also tendered the sare which is

taken on record.
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